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“That this House do agree
with the Fiftieth Report of the
Business Advisory Committee
presented to the House on the
11th May, 1970."

MR, SPEAKER : The question is :

“That this House do agree
with the Fiftieth Report of the
Business Advisory Committee
presented to the House on the
11th 1970."

The motion wax adopted.

13.32 hrs.

The Lok Sabha adjourned for Lunch
till thirty minutes past  Fourteen of the
Clock.

The Lok Sabhc re-assembled after
Lunch ar thirty-five minutes past Four-
teen of Clock.,

[Mr, DEPUTY-SPEAKER in the Chair]

UNIVERSITY GRANTS COMMIS-

SION (AMENDMENT) BILL
AND
MOTION RE: ANNUAIL REPORTS

OF UNIVERSITY GRANTS COM-
MISSION—cont:.

MR. DEPUTY-SPEAKER : The
House will take up further considera-
tion of the University Grants Commis-
sion (Amendment) Bill and the annual
report of the University Grants Com-
mission, Dr. Rao may continue his
speech. .

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R, V. RAO) : Sir, 1 had told the House
yesterday something about the history of
the events that led to the Government
proposing this amendment to the Act
which has already been passed by the
Rajya Sabha. 1 was pointing out that a
major recommendation of the Sapru
Committee, dubsequently examined by
the University Grants Commission itself
and by the Education Commission, and
finally by Government and embodied
in the amending Bill, which has been
passed by the Rajya Sabha, related to

i)

——
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The original composition of the Uni-
versity Grants Commission was nine
members of whom three were to he
drawn from the body of Vice-Chancellors
and one would be the Chairman of the
Commission, the Chairman to be a
whole-time and salaried member. The
proposal now is that the membership of
the Commission should be raised from
nine 10 twelve. The twelve members
are o congist of one Chairman, two
officials of the Central Government,
which is exactly what existed in the
Grants Commission, five members who
are to be selected from amongst officers
or tcachers of universities, and the re-

maining four, presumably, to  be
selected from business industry,
commerce.  law, other  professions
and eminent cducationists. This is
the new composition of the Uni-
verity  Grants Commission that  has

been embodied in the Bill which has been
passed by the Rajya Sabha,

1 would like to say one or two words
about this composition. In the original
Bill there was no reference to five mem-
bers being drawn from amongst those
who are either officers or teachers of
universitics. This was an amendment
which was moved in the Rajya Sabha by
Shri Vaishampayan and, after discus-
sion, accepted by Government and it
forms part of the amending Bill. In
regard to this there is an amendment
given notice of by an hon, Member of
this House wanting the word “officers”
to be removed: in other words, if the
amendment is accepted, these five people
will he drawn from among those who
are teachers of universities. 1 propose
to accept that amendment when the
amendment comes up before this House
so that the five members will he drawn
from amongst teachers of universities
and not from officers and teachers.

I also propose to move an amendment
myself to clarify the fact that this cons-
tricting clause on the  composition
applies to members when they are origi-
nally appointed. 1 am saying this be-
cause the Bill also provides for three
full-time members in addition to the
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Chairman and the full-time members
will be salaried members; therefore, if
we do not have this amendment, which
1 shall be introducing in this House, a
situation might arise when the three
whole-time members might all be drawn
from the educational world, five people
drawn from the teachers of universities,
two officials and one Chairman, leaving
only one person to represent the entire
range of eminent educationists and in-
dustry, commerce, trade, agriculture and
all the learned professions. Obviously,
it is not the intention of the House or
of the framers of the Bill. Therefore, I
propose to move this amendment merely
for the purpose of clarification.

1 must also add that the Bill specifi-
cally excludes Vice-Chancellors and
heads of institutions which are eligible
for direct assistance from the University
Grants Commission, from being mem-
bers of the Commission. As I told the
House yesterday, there was some con-
troversy. On this, both the University
Grants Commission and the Education
Commission did not like the idea of im-
posing this restriction. In the House as
well as in the considered opinion of the
Government, it was felt that it would
be but proper and fair from the point of
view of giving a picture of utmost ob-
jectivity to the University Grants Com-
mission that institutions which are direc-
tly benefited from the grant-giving acti-
vities of the U.G.C. should not be direc-
tly represented on the University Grants
Commission, but the teachers of the uni-
versities can be represented. I am pro-
posing to accept the amendment of re-
moving the word “officers” and because
Vice-Chancellors are not thereby defini-
tion and the heads of institutions are go-
ing to receive grants and, if the officers
are to be brought in, it will create an
anamolous position. That is why the
five persons should be confined only to
teachers from the universities,

Then. 1 may state in passing that it
is an enabling clause and the Govern-
ment has taken the power to appoint
three persons out of these 11 persons,
because the Chairman is already a full-
time member. as full-time members.
Apgain, after the Bill has been passed in
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this House and then, because of amend-
ments that we arc accepting here, also
in the other House and gets the assent of
the President, it is my intention, if 1
continue in office, to suggest that full-
time members should be appointed be-
cause, 1 believe, there are certain things
which very badly require full attention
and it is very difficult for the Chairman
who is burdened with the entire work of
the University Grants Commission to
give that much attention. In particular,
it is my intention that there should be
one full-time member who will be merely
responsible for looking after the stu-
dents’ welfare, students’ activities and
students' problems in the universities.
The students’ problems, as the House
knows. have become extremely import-
ant. The university Grants Commission
is a coordinating authority in this coun-
try. It has influence on the universities
and it has also an influence on them by
the power of giving grants, more than
the influence of the Education Minister,
and it will be a good thing if one of the
Members were to concentrate attention,
without of course being devolved from
other responsibilities attached to the
membership. on the subject of students’
welfare and students’ problems in uni-
versities.

It is also my intention—again, I want
to make it clear if 1 continue in my
office; 1 cannot bind my successor—that
the second member also should be a
whole-time member of the Com-
mission. . ..

SHRI RABI RAY (Puri) : It will
be provided in the Bill,

DR. V. K. R. V. RAO :
the Bill.

SHRI RABI RAY :
given to the House.

1t is not in

It is a promise

DR. V. K. R, V, RAO : You will
know about it later.
1 would like to propose this. The

colleges constitute a very important part
of the university complex. In fact,
nearly 80 per cent, if not more, of the
student-body of our country are the
students of colleges. Of course, the col-
leges are affiliated to the universities.
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But the universities also are, in a way,
live bodics in themselves in so far as
they have unive sily depaitments, Somc
of them have university colleges and
there is a possibility that the colleges
may not get that full-time attention
which is required on the part of the
University Granls Commission. 1 must
say, in all fairness, the Univers.ty Grants
Commission will concentrate on this
matter in the course of 5-6 months and
they are taking very keen interest in
colleges, Very subslantial grants have
been made to a laige number of colleges
in the country for libraries, for hostel
buildings, for staff quarters, for labora-
tory cquipment and other activities. But
all the same, I feel that since we have
got more than 3,000 colleges in the
country, it will be desirable if one of
the members of the Commission were
to devole whole time to looking after
the affairs of the colleges which are both
assisted or which seek assistance from
the University Grants Comm_ssion.

I also propose. if 1 am able to do
%0, that the third full-time member should
also he appointed—all these things have
to pass the gamut of finance—from the
point of view of the follow-up work of
the Commission. I find the Commission
has taken on itself a very large number
of useful activities, covering a very wide
range of aclivities, from revision of
syllabus, review commiltees which go
into the syllabus in different subjects and
make suggestions for reviews, to look-
ing after the needs of students and so
on. And with regard to the large range
of activities the Commission undertakes,
I am not quite sure in my mind whether
the Commission does have within itself
at the present moment, within the exist-
ing membership, sufficiently comprehen-
sive and adequate machinery for follow-
ing up all the recommendations that are
made by the Commission or following
up all the conditions on which grants are
given to the various bodies and seeing
fo it that the fullest value s obtained
from the money that is spent by the
University Grants Commission for re-
form and maintenance of higher stand-
ards in the field of higher education.
Therefore, it is my intention that once
this Act is passed, then I would like to
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exercise the power given by this enabling
clause and suggest that three whole-time
members be appointed one of whom
would look after students' affairs, an-
other would look after colleges and the
third will look after what T have called
the follow up work of the Commission.
These three Members together with the
Chairman who presides over the entire
Commission and holds the scales even,
plus the part-time members will make
the University Grants Commission a
much more competent and comprehen-
sive and adequate body to solve the
various and enormous and serious prob-
lems which we are facing in the field of
higher education.

I would also like to draw the attention
of the House to the fact that in its com
position we are making, we are trying to
give specific accomodation for industry,
commerce, agriculture and other learned
professions, It is felt that the University
Education should not be run merely by
academicians and there should be some
closer liaison, some more intimate con-
tact between those in charge of what we
may call business of activity and those
in charge of preparing people for opera-
ting in the business of activity, There-
fore. the amending Bill makes specific
provision for membership to be drawn
from commerce, industry, agriculture
and other learned professions in addition
to education.

The other major change which the
Bill makes relates to its functions, At
the moment, as the House is aware, the
University Grants Commission has, so
to speak, two-fold functions. As far
as the Central Universities are concern-
ed, the University Grants Commission
1s responsible both for maintcnance
grants and development grants. For-
merly, it was the Central Government
which was directly responsible for the
maintenance grants of the Central Uni-
versities. But, then, at some stage later
it was decided that from the point of
view of both academic functioning as
well as for a proper planning of the
activities of the Central Universitics
it would be better if the same body were
to have the power of giving both the
maintenance grants and the development
grants to the universities, To-day the
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budget of the University Grants Com-
mission includes the maintenance grants
and the development grants of the cen-
tral universities as also their specific
activities.

The other function of the University
Grants Commission which in part coin-
cides with the part of the Central Uni-
versities is in regard to development.
The University Grants Commission
finances the developmental activities of
all universities in the country, not only
the Central Universities but also of all
the State Universities. All these Uni-
versities, for the purposes of develop-
ment, for special purposes or general
purposes, can come before the Univer-
sity Grants Commission and the Univer-
sity Grants Commission, if it thinks fit,
can give them development grants. The
University Grants Commission is even
giving development grants fo institutions
which are very peculiar to this country
and which we call ‘Deemed Universities’.
Certain institutions in our country are
called Deemed Universities. These
Deemed Universities get their main-
tcnance grants from the Central Govern-
ment. But, as far as the development
grants are concerned, they fall in the
same category as the Central Universities
and the State Universities in so far as
they can come before the University
Grants Commission for special or gen-
eral grants for the purposes of develop-
ment, That, Sir, is the existing position,

Now it has been felt that taking the
question of maintenance grants, a sug-
gestion has been made and I have no
doubt that the suggestion will be wel-
come if it could be implemented that
the University Grants Commission
should make itself responsible not only
for the maintenance grants of the Cent-
ral Universities but for the maintenance
grants of all the State Universities.
This suggestion was not accepted by
the Government. Government felt
that State Universities constitute a State
subject and the burden of the responsi-
bility of maintaining State Universities
should fall squarely and unambiguously
on the State Governments,

At the same time, it was felt, from the
experience of the U.G.C. all over the
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years that when development grants
are made to the State Universities, very
often , there is no guarantee that the
developmental activities will be continu-
ed beyond the period for which the
University Grants Commission makes
the grant.  Usually the UGCs
developmental grunts cover i period of
5 years and quite often the State
Governments say they do not have
the resources to pay their share of the
development  grants.

Sometimes the development grants
were given on a  malching  basis and
almost invariably for a period of 5 years
and quite often the State Governments
were not able to fulfil their part of the
obligations, with the result that even
though the university was fitted and
qualified and could undertake the spe-
cial or devclopmental activity, it was
not possible for the University to under-
take this kind of activity,

Also, in regard 1o thesc developmental
activitics there is one important aspect
which I would like to mention, and the
House is very familiar with. These are

what arc called Centres of Advanced
Studies.  As you know, in the course
of the last 3 or 4 years the UGC has

tried to establish what are called centres
of excellence in different subjects in
different universities, which are over and
above the normal departments, where
special atiention  could be paid to re-
search. specialisation in post-graduate
training ctc.. which could act as training
people to hecome lcaders and pace-set-
ters in these different disciplines,

We have already 30 such centres of
advanced Study 17 in the field of natural
sciences and 13 in  the field of social
sciences and  humanitics. And  these
are not confined to Central Universities;
the bulk of them are to be found in the
State Universities.

The University Grants Commission
holds the opinion, with which I am in
entire agreement, that these activities are
not merely State activities. They are
not concerned with particular region
only, These Centres of excellence ful-
fil national purpose, they are not merely
State purposes; and therefore it was
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felt that it would be appropriate for the
UGC to make itself responsible not only
for giving the development grants for
the special activities with which the UGC
is prepared (o entrust the State Univer-
sities, but also to give maintenance
grants,

Now, this is a very important depar-
ture in principle because till now no
maintenance grants at all were given
to the State universities. Now, under
this Bill. (as it has been accepted by the
Rajya Sabha) the University Granls
Commission will be empowered to give
maintenance granls for special or gen-
eral purposes for developmental acti-
vities which in its opinion the Univer-
sity is competent and  wellfitted to
undertake.

Now, that, Sir, is an important ad-
dition to its functions which do not exist
before.

Then. the second addition which has
been suggested is that in the case of the
so-called Deemed  Universities. it was
found that there was lot of complication
involved when one body gives the main-
tenance grants and another body gives
the development grants and it is not
possible to bring about proper planning
in the working of the Decmed Univer-
sitics, for the same reason, due to which
the Central Government in the past
divested itself of this function of giving
maintenance grants to the central uni-
versitics and passed on that function to
the University Grants Commission. In a
similar kind of way. the Amending Bill
provides for power to the University
Grants Commission to give maintenance
grunts also 1o deemed universities in
special cases. The word ‘special cases’
has heen put, | suppose, for some kind
of safeguard. But gencrally, as far as
my understanding is concerned, 1 think
the Deemed Universities will come be-
fore the UGC for the maintenance grant.

SHRI NAMBIAR (Tiruchirapalli) :
Why cannot  you make them good
universities 7 1f they do not deserve,
scrap them.

DR. V. K. R. V. RAO : I will come
to that in a minute. Mr, Nambiar is
a very patient man and I request him to

and UGC. 214
Reports (M)
be a little more patient and I will come

to the question he has raised.

22, 1892 (SAKA)

Therefore, the major addition to the
functions are these, This Bill enables
them to give maintenance grants for the
developmental activities of the State
Universities over and above the develop-
mental grants the State  Universities

receive from the University Grants
Commission.
The other thing is, maintenance

grants to be given to Deemed Unversi-
tics over and above whatever develop-
ment grants they receive in regard to
their special activities, approved by the
Commission.

Then. Sir. 1 will come presently to the
point raised by Mr. Nambiar, which is
covered by the Amendment by my
fricnd Professor Madhok.

But before 1 come to that, 1 must ex-
plain the third important difference in
the functioning of the University Grants
Commission which has been suggested.
The  University Grants Commission,
under the amending Bill, is now speci-
fically prohibited from giving any assis-
tance to the universities established by
the State Governments without the pre-
vious approval or concurrence of the
University Grants Commission and the
Central Government.

Sir, this is not a very happy state of
affairs, But, we have found by cxper-
.ence that due to various reasons, even
the State Governments feel that, these
heing political  bodies they are not al-
wiys able to control. We find that a
proliferation of universitiecs was started
without proper planning and without
adequate  resources. And we have,
before s, in this country, to-day, a
number of universities with very inade-
quate financial resources which are in
great difficultics and they are causing a
lot of unrest both among the staff and
also their students. We wanted to stop
that proliferation of universitics and we
wanted to make it clear that the State
Governments wanting to have a univer-
sity without the concurrence and the
approval of the University Grants Com-
mission and the Central Government,
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must also simultancously take upon it
self the moral and the legal responsibility
of meeting the entire requirements of the
universities they propose to establish.

Therefore, in order to make this
specific and clear, this has also been ad-
ded in the amending Bill. The rest of
the Bill is dealing with formal delega-
tion of powers of the Chairman. Also
I must add here that the University
Grants Commission is now empowered
1o elect a Vice Chairman as at the mo-
ment there is only a Chairman and there
is no Vice-Chairman. One of the full-
time Members can be elected as a Vice-

Chairman when the Chairman is on
leave or is very busy with the other
matters. Shri Nambiar and other

friends have made a referencc to make
it a pucca organisation. These are the
major features of the Bill that 1 want
to say with regard to this Bill.

Before 1 pass on from the Bill, I want
to make a very few brief remark about
the University Grants  Commission's
Report. 1 would like to deal with that
at the time of my reply. Prof. Madhok
raised a question about the future uni-
versity beirig permitted to be affiliated
to the existing university or should bes
brought under a Central university.

Shri Nambiar, on the spur of the
moment, also suggested as to why can-
not we make these deemed universities
as pucca universities. I know what is
cxercising the minds of the hon. Mem-
bers Prof. Madhok and others. As far
as his thinking is concerned, I am also
rather allergic to the whole concept of
the deemed universitics,. When these
deemed universitics come into existence,
they are registered as such under the
Socictics’ Registration Act, 1860 with a
memorandum of association and so on
and yet they are treated as deemed uni-
versitics.  Under the new Bill, when it
is passed. they will come before the Uni-
versity Grants Commission both for
maintenance and for  developmental
grants as the other universities in this
country established by law whether of
the Central Legislature or of the State
Legislature,

So, it is not accept the

possible to
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amendment as has been suggested by
Prof. Madhok. It is not possible to
make them affiliate themselves to these
universities. Nor is it possible to bring
all universities under one umbrella, For
cxample there are ever so many varying
organisations like Jamia Milia Delhi,
Kashi Vidya Pith, Gurukul University,
Gujrat Vidya Pith and the Indian Insti-
tute of Science. 1 think the whole
question of the sub-universities requires
some cxamination in depth. And it is
my inlention in due course to appoint
a small Working Group of experts who
will go into the working of these univer-
sities and  will make proposals as to
whether we can really make them as
proper universities so that they will
come under the statulory legislative
control either of the Centre or of the
States or as the case may be. That is
the position at the moment about these
universities, I hope that with the as-
surance that 1 am giving, my hon. friend
Shri Madhok will not press his amend-
ment. He will not also say anything
ahout the organisations which he has
got in mind. He can tell me all that he
wanls about these arganisations when the
time comes. T hope he will be satisfied
with the assurance that 1 have given and
he will not press his amendment,

I am now in a strange position in
moving two motions—onc for the con-
sideration of the Bill and the other that
the annual reports of the Unversity
Grants Commission of 1965-66, 1966-67
and 1967-68 to be taken into considera-
tion I really feel awfully shamed that in
the year 1970 thesc reports are to be
taken into consideration, (Interruptions)
Government may or may not be asham-
cd but I am speaking here as the
!uhr_listcir for Education and I think that
It 1s appropriate for the Ministers of
Education from time to time to bc a
little ashamed of themselves.

15 Hrs.
SHRI NAMBIAR : Education is the

centre of culture, and, therefore, this
feeling must come.

DR. V. K. R. V. RAO : A proper
sense of shame is part of cullure,

I want to inform the House how this
has happened., The report for 1965-66
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was laid on the Table of the Lok Sabha
on 29th March, 1967. Notice for con-
sideration was given on the 17th May,
1967 itself, that is to say, a few weeks
after the laying of the report on the
Table of the House. Notice had been
given seven times, and yet it was not
possible for the Business Advisory Com-
mittee in their wisdom to find time for
the consideration of this report.

AN HON. MEMBER : He can find
fault with Shri Raghuramaiah.

DR. V, K. R. V., RAO: | find fault
with nobody excepting myself. The re-
port for 1966-67 was laid on the Table
of the Lok Sabha on 3rd May 1968, and
notice for consideration was given almost
immediately, and notice for considera-
tion had been given six times, and yet
there was no time to take up that reporl.
The report for 1967-68 was laid on the
Table of the Housc on 14th March,
196% Notice for consideration was
given four times, and yet till today the
House did not find it possible to take
up this item.

SHRI NAMBIAR : We are  not
giving adeguate altention to education.

Dr, V. K. R. V. RAO: | am very
glad that the powerful and persuasive
voice of Shri Nambiar has spoken and
I hope that this powerful voice will be
raised more frequently in this House
so that proper priority may be given 10
education.

On the subject of the report, 1 am
very anxious to hcar the hon. Members,
and I think that it will be more appro-
priate for me to speak at some length
when 1 come to my concluding speech
after all thesc matters have been dis-
cussed.

SHR1 RABI RAY: Shri Shiva
Chandra Jha says that the hon. Mini-
ster has already made his concluding
spezch also.

Dr. V. K. R. V. RAO : | am entircly
in the hands of the House. 1 want to
wil the House that while it is frue that
professors as a rule like to hear their
own voices, yet, after | have become a
Minister, 1 have been hearing my voice

U.G.C. (Amdt) Bill VAISAKHA 22, 1892 (SAKA)

and UG.C. 218
Reporis (M)

so many times that even my profes-
sorial inclination to hear my own voice
is getting rather diminished in is
enthusiasm.

As regard the funclioning of the
UGC, it has been looking after the
maintenance and coordination of stan-
dards in higher education. It is a
very vast term of reference, and under
it many activities are covered. I shall
just briefly mention some of these acti-
vitics, without going into the - details.

First of all, and most appropriately,
we have the maintenance of academic
standards, the making of up-to-date
syllabi. the sceing to that what is taught
is up-to-date and is taught in as up-to-
date a manner as possible. For this
purpose, the UGC had appointed a
number of review committees consist-
ing of eminent experts in the field.
The reports of these committees have
been sent to all the universities, and
in a number of universities, action has
been taken by them to reform and re-
struciure their courses, syllabi and stu-
dics on the basis of the review com-
mitice’s recommendations,  Incidental-
ly. the recommendations of the review
panels of wvarious disciplines will also
have the indirect effect of introducing
a certain element of standardisation,
and. therefore, the maintenance of
standards on a uniform basis in all the
universities in  this country.

Then. the UGC has been making
development grants to the universities.
These development  grants have been
made for purposes of libraries, labora-
tories, and for establishing new depart-
ments, for strengthening the staff and

* for increasing the number of professors,

readers etc. etc.

Another thing which the UGC has
done, and to which I attach very great
academic importance, is the establish-
ment of what has been called by its
distinguished chairman as centres of
academic excellence or advanced cen-
tres of study. These advanced centres
of study have been esteblished already;
as | said before, therc are 17 such in
the field of natural sciences, and 13 in
the field of social sciences; they are
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scattered over a number of univer-
sities, and they have just been starled,
and yet, within the short period of time
for which they have becn working, we
have reason to hope that they will
really become pace-setters and leaders
in bringing about innovation, research,
and new ideas and new thiking in
these various academic disciplines.

Then in order to make the general
membership of the teaching profession
familiar with uptodate theoretical tea-
ching methods, the UGC has organised
a number of summer institutes, espe-
cially science institutes. They have
had a large number of such institutes ;
nearly 9,000 college teachers have been
covered by this  programme. They
have also had summer science insti-
tutes Tfor school teachers; about
12,000  school teachers have been
covered. All these relate to the primary
subject of academic standards, main-

tenance, development and promotion
of good standards in the academic
field.

The UGC has also been giving a con-
derable amount of thought 10 the vexed
subject of  examinations which has
figured in this House and 1 have no
doubt is going to figure again. Exa-
mination reform is onc of the most
important suhjects, It is not ucademic
subject, it has become o politically
and socially  explosive  subject.  The
UGC has sct up a number of commit-
tees. They have given several sugges-
tons to various universitics. Some of
the universities have undertaken exami-
nation reform, Some have introduced
what is called the semester system
which means more periodic examina-
tions without loading the student with
a test on all the knowledge at the end
of three years or four years, as the case
muy be,

In u number of universities, attempts
are bheing made 10 “introduce  iniernal
evaluation. The subject is still in 2
process of cxperimentation, | myself
have the feeling that much more needs
to be done on the subject of examina-
tion reform, particularly in the context
of all tha has been happening in recent
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months is this country. I do hope
through the UGC and also through the
Central Advisory Board of Education
we will see that some steps are taken
which would be effective in dealing
with this problem.

The House will be interested to know
that the UGC has also tried to do
something for  teacher’s welfare, As
the House is aware, it was responsible
for making suggestions to Govern-
ment for improving the scales of pay
of university teachers. These redom-
mendations were accepted by Govern-
ment and are being financed by the
Cenyral Government for a period of
five years. The Commission has also
been responsible subsequently for sug-
mcsting improvement in the grades and
scales  of pay of college teachers.
There also the Central  Government
have agreed to mcet 80 per cent of the
expenditure.  With the exception of
three States, with whom we are in
negotiation, most of the States have
accepted this recommendation and this
is put into effect more or less over the
whole country. The Commission has
been doing what it can by suggesting
to  Government many things for im-
provement.

The UGC has also been helping
universities and colleges for establish-
ing teacher’s hostels and staff quarters
for teachers. What has been done is
not adequate to mect the requirements,
Only Rs.4 crores have been spent in
the last 8-9 years for the purpose of
staff quarters for teachers.

Then | come to the most important
subject—student welfare. The UGC
has also been making itself responsible
for  this. It has suggested, and
Government have recognised, that edu-
cation depends on laboratory, library,
class room accommodation, on the
quality of staff, on the welfare of the
stall and of the students. For this
purpose. they have initiated u number
of programmes. In a number of univer-
sitics, health centres have been opened
for students. In a number of univer-
sities, student homes and non-resident
student centres have been established.
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lished in nearly 2,000 colleges in the
The UGC makes a generous con-
tribution to what is called student's
aid fund through which grants are
given to students in those colleges.

The House will be glad to know that
this year the Government of India has
provided a sum of Rs. 3 crores in the
UGC's current budget for the purpose
of student welfare. We hope that
would be an annual feature over the
Fourth Plan. We will see to it that
the minimum needs of students by way
of textbook libraries, study centres,
duy centres, hostel amenities and so on
will be made available to the vast stu-
dent population,

Lastly 1 come to the subject of
student unrest. Naturally the UGC
is also concerned with this prob-

lem of student violence, student indis-
cipline and so on. It has set up a2 num-
ber of committees which have analysed
this problem. The UGC had other com-
mitiees also. They have gone into the
subject of the reasons for this unrest.
It is also concerning itself with the sub-
ject of student participation in the gov-
ernance of universitics. This  subject
was raised in this House during the
carlier discussion. In  my inaugural
address to the Vice Chancellors’ con-
ference which was held immediately |
took charge as Education Minister, I
mentioned it. A committee appointed
by the UGC is now going in great de-
tail into the subject of how one can
provide for students’ participation in
the governance of universities, at what
levels, in what manner and so on.
The problem is a complicated one, but
the UGC is siezed of it. They have also
recommended to all universities that
they should establish joint teacher-stu-
dent councils where the teachers and
students would meet to discuss their
common problems. Finally, the UGC
had also been promoting research in the
problem of student unrest and already
four studies had been commissioned for
studying in depth the reasons and when
this analysis becomes available I think
it will help us arrive at an intelligent,
imaginative and constructive approach
to this problem,

such research, I can say that it is due to
unemployment.

DR. V, K. R. V. RAO : ] hope Mr.
Numbiar does not add to the unemploy-
ment problem by some of the activities
for which he is not entirely irrespon-
sible,

While the UGC and other educa-
tionists can do a great deal to deal with
the problem of student unrest, we must
never forget that students live in society
and are bound to be influenced by
society and they cannot be isolated and
put into ivory towers where professors,
vice-chancellors, UGC and Education
Ministers might give them pills and
doses by which they can make them
healthy, intellectual and disciplined mem-
bers of the community. Therefore, the
problem of student unrest cannot be
solved merely by educationists; society
also has got 10 play its role. This
House has a very important role to play
in this matter and 1 take this opportu-
nity to express my thanks for the atti-
tude it took on onc or two occasions
when we discussed these matters.  That
had a very good effect on the student
community in terms of maintenance of
discipline and allaying student unrest. .
(Interruptions.) 1 should like to hear the
views of the Members on the various
steps to be tauken. 1 commend the
adoption of this Bill by the House. I
move that the Bill be taken into con-
sideration. Hon, Members may during
the general discussion on the Bill also
make their observations on the working
of the UGC and I shall reply to them
while 1 reply to the debate.

MR. DEPUTY-SPEAKER : I should
like to remind the House that discus-
sion is on both : the Bill and the three
reports of the UGC. Five hours have
been allotted for both,

Motions moved :

“That the Bill io amend the Uni-
versity Grants Commission Act, 1956,
as passed by Rajya Sabha, be taken into
consideration.”

“That the Annual Reports of the Uni-

versity Grants Commission for the years
1965-66, 1966-67 and 1967-68, laid on
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the Table of the House on the 29th
March, 1967, 3rd May, 1968 and the
14th March, 1969 respectively, be taken
into consideration.”

SHRI P. G. SEN (Purnca) : From
what has fallen from the lips of the
Minister of  Fducation, it seems the
whole department is confused. He says
that this Bill was brought in the Rajya
Sabha in 19%66.

SHRI C. K. BHATTACHARYYA
(Raiganj) : It came in 1966 and was
passed but it lapsed and was brought up
again in 1968,

SHRI P. G. SEN: 1 come to that
The statement says that it was originally
placed before the Rajya Sabha and pass-
ed by the Rajya Sabha in August 1966
and lapsed on the dissolution of the
Third Lok Sabha. What more can you
say 7 It only shows the importance you
attach to this Bill. The UGC Act was
passed by this House in 1956.
Then the University Grants Commission
came into being.  Afier that, there was
a great grouse, and feeling, ahout educa-
tion in the country and still it is continu-
ing. There is no lessoning of it. No
one is satisfied with the mode of teach-
ing, whether in the primary schools or
in the colleges. They have brought in
this Bill again now, after going through
all the lacunae and all the defects. There
was the Sapru Committce—Committee
of Members of Parliament—hcadcd by
the late P. N. Sapru, and there was an-
other review commitice and all thesc
things were gone into and then this Bill
was put before the Rajya Sabha, May 1
ask the Minister in charge why this Bill
lapsed, when this was passed by the
Rajya Sabha ? The Bill lapsed because
the term of the Lok Sabha, the third Lok
Sabha, terminated. Why did not he
Government bring in an ordinance to
keep it alive? The other day brought
in an ordinance for the nationalisation
of banks, thc House was going to sit
just three or four days later, and yel
they could issue an ordinunce for the
nationalisation of banks. But they did
not bring an ordinance for this measure

and allowed it to lapse because the
period of the third Lok  Sabha
terminated.
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SHRI S, KANDAPPAN (Mettur) :
To give an opportunity to three eminent
people, because it had to pass through
three hands !

SHRI P. G. SEN : That is why he is
feeling ashamed now., My point is this.
No importance is being attached to edu-
cation as such. So far as primary edu-
cation is concerned, I can tell you one
thing. There is none to ask the children
that they should not hold their pen
tightly. The other day, while I was in
the Parliament Library, one of the em-
ployces in the Lok Subha working in the
Library was writing something. I ask-
ed him why he was holding the pen so
tightly. He told me no one had told
him up till now how to hold it. I put
this question 10 some boys also: why
do youw hold your pen tightly ? That is

why you cannot write well.

The other day I was reading the auto-
biography of Gandhiji. So far as hand-
writing is concerned, Gandhiji says he
wanted to correct his handwriting but
he could not because, first of all, he had
no time, and then he says it is the sign
of imperfect cducation. Likewisc, it is
a sign of imperfect cducation that our
students cannot write well. You ask
anybody ; any graduate; ask him to
write 4 line or two and you will find
what he is writing and how he is writ-
ing. though he is hankering for employ-
ment, for entry into service,

The other day [ asked students why
their handwriting is not good; when you
ask for jobs, the main thing will be, you
will have to write, and for that you
require a good handwriting. So, when
your ultimate aim is to secure a job,
somec employment, that employment will
require that you should write and read
well. But they cannot, because even
tecachers do not impress upon the students
the necessity to write well. Further
why should they insist on them to write
well, to develop a good handwriting—A
BCD or Ka, Kha, Ga, Gha—when they
know that what the students are writing
is anyway better than what the teachers
themselves write? So, there is no qu-
estion of good handwriting.

What I was going to say is that as
time rolls on, they are not doing good
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work in the field of education. 1 do
not know; there is a lot of thinking
about it. There was the Education
Commission. Then there is this Bill.
The Public Accounts Committee has
pointed out one thing. In regard to the
governance, 1 think the Government
ought to have brought in some clause
here in this Bill to empower the Central
Government to make a review of the

working of the  University Grants
Commission. But there is no clause
like that. Up till now, from 1956 to

1970  there has been no review of its
working. Now in last chapter of the
fourth Parliament this Bill has been
brought. So, there has been a lot of
thinking. The Public Accounts Com-
mittee have said that Government ought
to have gome in for a review of the
working of the UGC, but in this
there is no cluuse which empowers the
Central Government to review the work-
ing of the UGC. 1 find there are so
many reports.  We are going to discuss
the UGC reports for 1966-67. 1967-68
and 1968-69. The Minister should in-
corporate some clause to empower the
Central Government to have a review
of the working of the UGC,

The Financial Memorandum  says
that the UGC will have a budget of
Rs. 20 crores. The Bill was brought in

1968. So, the budget must have in-
creased now. There arc, I think, 70
universities in this country. If Rs. 20

crores is the budget of the UGC, what
will be the fate of the universities ?
What about their development. mainte-
nance, ele.? Those who know the
working of the universities all say that
Patna University. Calcutta University,
cte, are going to collapse because they
cannot pay the salaries to the teachers
and staff.

The Public Accounts Committee have
pointed out some other lacunac. UGC
had to waive the rules and waive the
recovery where overpayment has been
made, because they could not realise
the amount. Even utilisation certificates
could not be produced by the UGC,

15.24 hrs.
|Sui K. N. Tiwary in- the Chairl
Delhi University, for - instance, pur-
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chased a press and that press had to
incur losses to the tune of Rs. 3.47 lakhs
from 1961 il 1968. Most probably
the loss has increased further now.

On the question of the UGC giving
institutions outside the juris-

grants to

diction of the universities the name of
the Institute of Economic Growth has
been  brought in. The question is

whether this should be included within
the meaning of “university.”

Then it is seen that in the Banaras
Hindu University machinery and equip-
ments worth lakhs of rupees are lying
idle for the last 10 to 15 years and yet
the Commission was not even aware that
they were lying idle. When this ques-
tion was raised the Committec were told
that there are not enough trained people
available to handic them. When the
purchase was already been made an
answer is given that there are no persons
to handle them.

In the case of the Annamalai univer-
sity there are  instances where the un-
spent  grant has been  utilized for the
normul  expenditure of the university.
So. you can imagine how the affairs are
going on. Then there are over-pay-
ments and the UGC has failed to recover
No systemic accounts are
maintained by the  universities as per
utilisation  certificates. Only entries
regarding receipls of grants for various
schemes are made ; there are no entries
for expenditure and so the balance of
the grant at the close of the year cannot
be arrived at. Then, UGC gives grants
to some colleges for three-year degree
courses when, in fact, those institutions
are not providing instruction for three-
yeur degree courses.

By referring to all these irregularitics
and lapses I am not minimising the
importance of the work done by the
UGC. Tt consists of cxperienced and.
learned people who are doing a very
good job. At the same time, the work-
ing of the UGC should be gone into.
I think some provision should be made
in the Act so that government will have
power to review the work of the UGC.

Then I come to student unrest, It is
a very sad commentry that studens are
making bombs in the  universities.

the loans.



227 U.G.C. (Amdt.) Bill MAY 12,

[Shri P, G. Sen]

Whether it is the Presidency College or
other colleges, the laboratories are being
used by the students for manufacturing
bombs. So far as the tackling of this
problem is concerned, UGC has mise-
rably failed.

The education that is imparted to the
students in the schools and colleges is
such that they have nothing to look for-
ward to. There is no proper relation-
ship between the teacher and the taught
and the teachers arc not respected. We
are told : Vidhya vinaye dadathi. But
where is vinaya now? Also: Shrad-
dhavan labhate gyanam. But where is
that shraddha ? It is not seen anywhere.

The Ramakrishna Mission have
taken up education as one of their acti-
vities and they have their institutions in
Madras, Calcutta and Bihar which are
doing a very good job. Many people
want to send their wards to those insti-
tutions. It is a good thing that the
number of the Commission’s members
has been increased from 9 to 12 so that
you could accommodate people from
other interests like engineering, law and
medicine and they can be iated.
I think if education is entrusted to such
people who can command respect—
there is dearth of such pcople—then
only the salvation can come,

SHRI C. K. BHATTACHARYYA
Mr. Chairman, Sir, I thank the Minister
of Education that at last it has been
possible for him to find time to come
to this House with all these reports along
with the Bill. The Bill was discussed
in the Rajya Sabha for two days—only
the Bill itsclf—and here we are cabined
and confined within five hours to discuss
not only the Bill but also three reports
of the University Grants Commission
each of which should have deserved a
separate discussion by itself. The result
will be the speakers who speak will have
to limit themselves either to the Bill or
to the reports—Mostly, to the Bill and
less to the reports because the Act is
most vital thing which is agitating and
attracting their attention. 1T will also pro-
ceed that way and the reports will be
left to the care of the hon. Minister him.
self to make the best that he can do
out of them.

-
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The hon. Minister has stated that the
amendment of the University Grants
Commission Act which he has brought
before the House is based on the Sapru
Committee Report. I happened to be a
member of that Committee and know
how the Committee worked. The main
objective of that Committee was that
Education should be made a concurrent
subject and if the Minister with his per-
suasion and eloquence could prevail upon
the State Governments to agree to make
Education a concurrent subject along
with the Centre, I think, the people
would have thanked him for all the time.
The Committee recommended :

‘We, therefore, recommend that
university and higher education
should be transferred from the State
List to the Concurrent List retaining
intact entry 66 in the Union List.”

In this the Sapru Committee was not
isolated. It had proceeded on the pre-
vious recommendation made by the
Radhakrishnan Commission. The Radha-
krishnan Commission had felt that Edu-
cation should be made a concurrent sub-
ject and to that also there is reference
in the Report itself that Education should
be made a concurrent subject. But the
Government could not find its way to
accept that particular recommendation of
the Radhakrishnan Commission and we
now find difficulty in bringing abot_lt -the
coordination and maintenance of similar
standards in different universities, bet-
ween the different States and between
the Centre and the States.

The object of the University Gra‘nts
Commission Act was defined in Section
12 :

“Promotion and coordination of
university education and for deter-
mination and maintenance of stand-
ards of teaching, examination and
research.”

This could not be effectively done unless
Education was made a concurrent sub-
ject between the Centre and the States.
The University Grants Commission has
tried its best to have it done within the
scope within which it has to work. But,
I believe, it has not succeeded to ghe
extent that it might have if education
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was a concurrent subject
State subject,

and not a

Of course, the hon. Minister referred
to the different activities of the UGC and
what further activities are there in their
contemplation. 1 believe, he will con-
tinue o be our Education Minister and
will see that the contemplated actions are
fulfilled and brought into effect to the
good of the UGC and education.

The Sadler Commission was the first
commission that was appointed to go
into university education in India, Of
course, its terms were confined only to
the Calcutta University but it made re-
commendations which could be made
applicable to all the universities in India.
Along with the Montague-Chelmsford
Reforms came Sir Phillip Hertog who
submitted the Hertog Report. Then Sir
John Sargent came who submitted a re-
port. Then the Radhakrishnan Com-
mission came and after that we had the
last commission which cost us Rs. 16
lakhs, I do not know whether with any
proportionate advantage to get out of it.

One thing remarkable in all these pro-
cedures is that hefore the recommenda-
tions of one commission are thoroughly
put into effect or utilised, another com-
mission is appointed. That is the diffi-
culty which needs looking after. 1If there
is any check or scrutiny to be made any-
where, it has to he made here.

I may refer 1o the recommendations
of the Radhakrishnan Commission, One
of the recommendations of the Radha-
krishnan Commission was the three-
years' degree course but to this day—the
Education Minister, [ believe, will agree
with me—the three-years’ degree course
has not been adopted all over India. In
some States they are still following the
old system of intermediate and B.A.,
two years and two years. The Govern-
ment of India, with all its efforts, could
not persuade and prevail upon the Gov-
ernment of UP to come in line with
the recommendations of the Radha-
krishnan Commission. The Govern-
ment of UP continued to put up its
demands for money and ultimately that
demand came to an extent where the
Government of India just kept back
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and UP was allowed to continue in
its own way. That is a thinking which
requires looking after,
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The recommendations of the latest
commission that we had were abridged
by a committee appointed by Parlia-
ment. They just took up only some
of its recommendations and made their
own recommendations on the opinion
that was given by the Education Com-
mission. Even the recommendations
of the Committee of Parliament have
not been made effective up to the
moment. That mecans g loss of
money and energy where, I feel, we
should have been more careful,

The hon. Minister has referred to
some of the activities of the UGC
about development grants and main-
tenance grants; in fact, this Amendment
Bill touches mainly three sections—
sections 5. 6 and 12. In section § it
makes a notable omission. I shall draw
the hon. Minister's attention to it, In
scction 5(3) there was a provision :—

“The Central Government shall
nominate a member of the Com-
mission, not being an officer of
the Central Government or of any
State Government, fo be the
Chairman thereof.

The provision that no officer of the
Central or State Government could
be made the Chairman of the Commis-
sion, has been omitted. 1 do not know
whether the hon. Minister has looked at
it from this point of view that there
should not be any chance of a Govern-
ment official hecoming the Chairman of
the Commission being nominated or
appointed by the Central Government. I
would request him to scrutinise this fact
and assurc the House that only an edu-
cationist will be the Chairman of the
Commission, an assurance which his
predecessor in office had to give to the
members of Rajya Sabha when they
raised the same question which 1 am
raising now. In fact, when Dr. Sen
gave that assurance in the Rajya Sabha,
the Members of the Rajya Sabha wanted
that Dr. Sen's assurance should be put
in a statutory form. That was not done,
In spite of that, if the assurance of the
previous Education Minister stands, if it
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is confirmed by Dr. Rao, I believe, sure-
ly, save an educationist no official can
be appointed as the Chairman of this
Commission,

My hon, friend, Shri P. G. Sen, was
raising the question about the Central
Government’s authority on the U.G.C.
I believe, under Section 26 of the Act,
the Central Government has the power
to issue directives to the U.G.C. though
the Central Government has the power
that power uptill now. The Central Gov-
ernment has that power which it has not
used or put into effec’. | believe, that
may suffice.

Then, amendments to Section 12 are
very material and also the addition of
clause 27 where the delegation of powers
is allowed to the Chairman and other
officials. 1 do not know whether the
delegation to other officials should be as
proposed here, to ils Chairman or any
of the whole-time members or officers.
This word “officers” creates an allergy
in me. Since it is a body mainly of the
educationists to look after cducational
matters, [ believe, as the hon. Minmister
has suggested just now that he will re-
move the word “officers™ from the other
Section, he might think about it whether
the word “officers” should remain here
also so that the possibility of delegation
of power of the Commission to an offi-
cer of the institution may not be there.
1t will be for him to bring it in line with
the other suggestions thar he has himself
made. 1 only draw his attention to this,

Regarding the development grant, |
would make a submission 10 him. These
development grants al times pul  the
universities in a wvery difficult position,
They accept the development grant, set
up the entire paraphernalia of a depart-
ment appointing readers, lecturers, clc.
and after five vears or so. there is no
knowing whether the State will come
to their help, whether the U.G.C. will
comc to their help. They find themselves
stranded. In fact. it happencd in the
Caleutty University. 1 believe, it was
in Geology that readers found themselves
stranded and the University could nol
renew their services hecause the period
for the development grunt had expired
and the assurance -from the Statc was
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not coming that they would help the Uni-
versity with an equal amount of money.
So, these matters requirc consideration.
If the U.G.C. encourages a universily 1o
have a set-up in any subject, 1 believe,
the U.G.C. should stand guarantee that
the university will not be stranded for
want of proper funds at the end of any
period fixed in establishing the new set-
up and other things.

Regarding the salaries of teachers, the
U.G.C. gives money. But from my
knowledge, I can say that the teachers
do not get the money in time. One of
the causes of the unrest amongst the
teachers is that, It is not only amongst
students.

At times, the unrest comes mmongst
the teachers also.  Previously, it was
limited to school teachers. Now, it has
spread to university teachers also. They
also lead processions. AL umies.  they
come to Delhi also. One of the teuchers
told me that he will be coming; he has
not come. ...

SHRI HEM BARUA (Mangaldai)
He will come; don't woiry,

SHRI €, K. BHATTACHARYYA :
One of the causes of the unrest is that
they do not get the money in tune. The
money given by the U.G.C, is not dis-
tributed in time so that they may get
it along with their monthly salary. This,
the University Grants Commission should
see and the hon, Minister should also
sec.

He has referred to the students’ unrest,
That is a very delicate matter and 1 am
not going into it. Regarding the hostels,
I will request him to find out as to what
the condition is in the hostels to-Jday,
In fact, in yesterday's paper or to-day's
paper, il was reported that the Police
has raided the students’ hostel of the
Ballygunge Science College and Tound

Nuxalite material.  The  entire North
Bengal  University is  closed. The
University  campus  had  become  a
working centre of the Naxalite
movement. Qut  of the 450 acres
of land that the University has
got, only a small part of it is cons-

tructed upon and the entire university
area is left at night for their work and
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for their movement. That is the position.
The  Vice-Chancellor of the Calcutta
University comes here at times. He was
here, 1 belicve, two or three doys back,
I will request the hon, Minister to talk
to the Vice-Chancellor himself and as-
certain from him as to what is the
condition of the hostels in Calcutta.
What is the condition of the Hardinge
Hostel 7 What is the condition of
Hazra Road hostel 7 What is the condi-
tion of Vidyasagar Hostel ? What is the
condition of Bangabasi College hostel ?
In fact all the colleges to which these
hostels are attached now want to get rid
of the hostels and they have approached
the University that they should take over
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the hostels. The University also is not
in a position to take them over, This
matter requires an inquiry and 1 will

request the hon. Minister to make that

inquiry.

I do not know what has happened to
the model Act that was to be framed by
the University Grants Commission for
adoption by the universities or to be
followed by the universities. 1f it has
been made, it should be circulated to
the universities for their adoption. T will
request him further that in the matter of
working out the objective of the Univer-
sity Grants Commission itself, he should
kindly think over again whether the
proposal that was made by the Sapru
Committee and was once attempted to
be put into effect to bring about con-
currence between the States and  the
Centre in the matter of education can be
revived and examined again.

SHRIMATI SUSEELLA GOPALAN
(Ambalapuzha) : We are discussing a
problem which vitally affects the entire
social life of the country, The future
of our country depends upon how we
are moulding the entire educational sys-
tem, Sir, it is an unfortunate fact that
the entire educational system in  our
country is based on the same old colo-
nial forms of education. There is dis-
satisfaction among the students. The
standard of education is low and even
among teachers there is great dissatisfac-
tion,

Even after 22 years of our Independ-
ence, we could not change the medium
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of instruction to the mother tongue, We
could not so far give prominence to the
regional languages. We are saying that
the standard of education has fallen, We
have to consider whether this has any
relation with the medium of instruction.
Even after 22 years of Independence we
are discussing whether we should have
Hindi or English as the medium of
instruction as if the majority of the peo-
ple are talking cither Hindi or English.
That is what we really think. That is not
the real position. Regional languages
dominate in various States. If we can
give prominence and put that into prac-
tice that the medium of instruction is
the regional language, then the standard
of education cun also be raised. What
is taking place during the course of 10
or 12 years is this : They study in the
regional languages in their school and
when they join the college they have to
follow another language, So, it means,
they will have no knowledge either in the
regional language, the mother tongue or
in the other language. This is the posi-
tion. So, this actually retards the pro-
gress of the students. At least now we
have to think about it. Even we are
thinking whether we should have Hindi
or English. That is the main hurdle in
the way of development of our Educa-
tion. So, we have to think about this
and evolve methods.

In this connection, | wish to say this,
that there is not a single country in the
whole world which after years of inde-
pendence, has not included the mother
tongue as the medium of instruction.

Secondly, coming to the problem of
dissatisfaction among students after their
education, what is it that we find ? What
is their future ? Lakhs of people are
coming out of their colleges and schools
and they do not get emplovment. Of
course, in a copitalist way of develop-
ment, they cannot get employment. That
is another aspect of it. But, under the
present circumstances we have to see
how our education can be channelised
in such a way they get some employ-
ment and for this purpose, job-oriented
education should be there. For that
purpose in Secondary Education, we have
to introduce the polytechnicalisation of
the*eduution. Because, now, the
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secondary stage, it is not a complele
study, They think they can complete
the study and so they want to go to the
colleges and they think by this their pro-
blem could be solved. That is why
there is such a great rush to the colleges.
Thousands and thousands of students
seck admission to the colleges. No hos-
tels are there; no other facilities are there.

Therefore, what 1 feel is this : If
we can reorganise our entire educational
system and start this polytechnicalisation
of education at the secondary stage level
1 think, that will help us a lot in the
matter of solving the problem. The rest
of them can come to higher education.

Thirdly, I want to point out one thing
1 am really opposed to the entire con-
ception of the present UGC, Centralisa-
tion is there in the Educational system
and the UGC is centralising this colle-
giate education and I think this should
not be there.

Our opinion is that the entire amount
should be given to the States according
to the proportion of the population und
there should only be a coordinating cen-
tre. As UGC there should be a coordi-
nating body or commitiee to look into
the affairs of the entire country. The
money should be given to the States and
it should be a State subject, and the State
should have more powers in this field.
That is our opinion,

In this Bill itself we find a tendency
for the Centre to wield more and more
powers. It has been said that if they
do not get the previous sanction of the
U.G.C. or the Central Government, no
university will get the grant. 1 do not
know what is the justification for that.
Even if a university satisfies the specifi-
cations of the U.G.C. what is the diffi-
culty of giving a grant ? If the State
Governments want to start University,
they cannot do so, without the prior
approval of the U.G.C. and the Central
Government.  This is the position.
Therefore, more concentration of power
is there in the hands of the Centre, That
is what is meant by this Bill,

There is another danger in the Bill.
There is @ chance of more and more
officials from Government getting into
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the U.G.C. That is a danger which we
see here. I think that there was a pro-
vision in the previous Bill that these
officers would not be allowed to become
the Chairman of the U.G.C. But, that
is taken away under the present Bill.
That means the Government wants the
bureaucrats to wield more and more
powers in the U.G.C. This will create
more and more difficulties.

Coming to another problem, 1 say that
we are facing in our institutions more
and more of infiltration of foreign
agents, What we are seeing to-day in
universities is that in the name of Ford
Foundation, and so many C.1.A. agencies,
as many scholarships are being given to
the students. Not only the aid is given
to these institutions by these forcign
agencies but more and more foreign per-
sonnel are also infiltrating in our institu-
tions. Actually we are mortgaging our
intellectuals to the foreign agencies,
America is considering education as the
fifth dimension of their foreign policy.
They are taking the educational zid as
part and parcel of their foreign policy.
That means there is a very dangerous
implication in the cducation field, And
we are having more and more of these
people in our educational institutions.
We are talking of brain-drain, What is
the use of speaking of all these things ?
We shall not only lose our personncl
but there is also a danger to the security
of our country if such people are allowed
to penetrate inlo the educational field in
our country.

Coming to the educational institutions
the conditions in the cducational insti-
tutions are very pitiable in our country
I know about my own State, There,
even for getting admission for a pre-
degree or B.Sc.—not only for engineer-
ing or medicine—we have to give Rs.
2.000 or 5,000 as a capitation fee. This
is bigger cven in the schools. Not only
that. Even the teachers have to give
Rs. 5,000 or 10,000 according to the
category of the job to secure employ-
ment. 1 would like to ask the hon.
Minister as to how he is going to res-
trict these things, The U.G.C. should
take a stand that they will not give
grants to those institutions which are
taking capitation fees from the students
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and the teachers. I would like to have
a categorical reply from the hon.
Minister as to whether he will see that
these institutions which are taking capi-
tation fees will not be given any grants
from the U.G.C.

Likewise, the conditions of the teachers
in our own State are not good. Teachers
were taken on emplovment but  after
some time, they are sent out. As a
result of this there were strikes and there
were so many troubles last year in our
State. The service conditions of these
teachers in private institutions are not
good, Actually, these private institutions
are playing with the lives of these teach-
ers. The Minister should do something
in regard to these private institutions.

Now, I want to tell something about
the Ernakulam University which the
U.G.C. has approved. It has not been
implemented. This was approved in
1966-67. It has not yet come into cxisl-
cnce. At the earliest, the U.G.C, should
give its consent for starting the Ernaku-
lam University.

16.00 Hgs.

There is onc other thing that 1 would
like to point out. In the educational
institutions, the students have an urge
to learn more and more ideas. They
want to know about all the political
thoughts in the world. But at present,
they are not having that opportunity,
becuuse only some distorted versions of
the various political are
given to them. We have proclaimed
that our aim is the ecstablishment of a
socialistic society. So, the students must
know what scientific socialism is, Dut
only a distorted version of the scientific
socialism is given to them at present in
the universities.

I would like to ask the Education
Minister whether he is prepared to muke
arrangements for teaching Marxian philo-
sophy to the students, and whether Marx
and Engels books bhe taught to them
and not the distorted versions of the
Marxian philosophy. Let the students
be taught the books written by Muarx
and Engels. Since this is the age of
socialism, the students must know what
scientific socialism is. So, let him study
Marx and Engels also. Let them study
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Gandhian philosophy, but along with
that, let them also study the Marxian
philosophy. They must be given a chance
to read Marx and Engels. Otherwise,
only the distorted wversions will reach
them, and they will then take part in the
Naxalite movements etc. (Interruptions)
Why should hon. Members protest so
much against it ? They are learning so
much about the Gandhian philosophy.
So, why can they not study also Marxian
philosophy ? They must actually know
what Marx and Engels say; otherwise,
they will go behind all sorts of propa-
ganda that is taking place and they will
go behind the Naxalite movement. When
they know what is real Marxism, then
they will try to follow the actual marxian
theory. So, 1 would like to plead with
the hon. Minister that some such educa-
tion also should be imparted to the
students in the universities.
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aepfa & | ot Faan @ i sefve qfemw
TR &7 F7@ & A FArew At
i A9 #1 F7 & A AW 1 q4T8
A TCAATZAT E | & 79 TAAEET
& = UF @1 Tz S few

vt T vt i g @R w9 fa
Wz wfaw aga A ¥, dw ifas
argaauaﬁ'ﬁwm az 981 Fg1 &
nﬁawuﬁﬂfaﬁﬂmagaq,ﬂ%
T W AT AT | AT § @A &
feg am & @ & W fag g, afew
it gfgra & faemdt &, 7 s & a1
feg & a8 sfosaw 2, ot foeaw @ a7
wreag &, fT o s st & qfew
&t aarew 7 fgg am gz Afed, w@
wr§ g g 8, Afew 7 s afed,

gt wifed, aon @ gfmafeda 2w
# awar 437 F ¥ THTT I H1 FATE
ﬁaﬁta‘wq’?grnmuﬁm

afeew qATew &1 F% @ @ § AN

VAISAKHA 22, 1892 (SAKA)

and UG.C, 250
Reports (M)

W FY JAE FT T IR F G
2 | weTg AR TATE—e A gfA-
afFde & N8 oF dwwew 9, W@
et 7 foww A wifo@ | awTE W
d¥urewe wwfe  qT smarfar o o
ATt ot § 2w v dar v & fod
I8 Ft warfaa fear qn, Afew st
afrafedt s ¥ fozs dar e & ford
TarE 7 41 | 5 I A O aae |
@A T g 1 gW fed dw s
2 f& o & fa3 ow da aared, o faw
ATE, S FATTH T oY A Y, A arefirg
T At ST g1 o1 o faeedt 9 o A
#11 o et gfmafed w1 s
e & IAwr a9 faer A sk
afus afrafadre 7 @i |

fradt zges @ 2 @ gf-
fada & | ot 7t wERT & v fE
WA A FB AT AREATH AE
T FT AFT | IR T R T e
AT @ F1E | T AT g Afww w9
FlA AT &7 feaw TedtegE o e,
yréo Ho To 1o, Tfem =w ame
AT TET AT I TE AR
semed fad—a 1@ s & -
U= § A A 7@ WiE ¥ 5o faey
TTH FT @ & AT 76T §97 TF £qTT
¢ o wega wd g ag e g
a8t & fasz 7@ 41 Afww Fofy frgmits
Az smrfara fafesa, feeet—2 w4 gfa-
afedrw & & 7 arfaran fafe, faesl
¥ a2 o FeA g | faeet & A=Y
a1 gfrafeda & 1 #ar A sfeaw egw
T TEAwAw edy N g
T @ gfmfedt § W A
gfrafadt & &g ohface &< @ &
arad 7o amy e arde fro W
owifaee #T W@ 1 @1 e anfrar
fafear 1 w601 7@ F awd & ? .
¥ gl #1 hiface & # o w6
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[ TwTw )
Fgn Afdw ot gfmafeds & fee &
o fomd sz #1€ fadiw a9 7= 2
& fe ofir faferan, 2wy o
FTAW 4T o To dTo & I forw 77 @7
g | WEr o To Fo FTAWH T FAK
wewl & fog oy ofw AT s F E
agt onfirar fafeaar & o gome el
& forg T &9 o TaT @9 w7 g |
are ot fafear &1 oF wEw
o & ot W T F AAEs awa
W FTh 5 AT"@ 1@ WAT AT A
A ¥ WY 15 A T4 Y fIeedt &
F=T 3 A FEw AT @A AT A
¢ | wafeT A1 | qTHS & A9 ane-
ZqE Gifed | T @A A & &I O
FAE § | foerr & o Fwgafosw A
g, XA orferdt F o FRAfESw ATt
&, T uTs W vgafesey At @ 1 frr
it STeRH Y F FIAR Thr § Y FE
13 F fag sie owan & feg & ad
Ed & | g Tl oY wTew 1 FAA
Gfrer ¥ 7l 2@d § afew st 1< Em
& g 1 @ § 1 e fafeman &1
e gfrafadt e Taw @an ardo
srfo @Yo W W FfAATHE TATHT
@A ¥ ¥ w®@ ¢ ! A1 AgE gfa-
fadY a7 Y § 9uF g TH! OHIfE0E
FTE |

Tk §rq ®Wg A FEA fE oo
gfrafad & aes @@ @ E | &, 7%
R d, foer sg < & sfe swa
ww § T gfrafeda aaar ad
2 vaE i g ¢ fF 9 A
stegidew w qE fear @ 9 T
# aw gEm gm f§ W wEE
STEAE EREM 29T AT SR A9 I
* gfaur Hfaw 1 a1 g7 FAH FEA
& fou wgi & 9T AT g 9T
gy § ¥ YgAa wC ERa g W wE
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FIF a1 0¥ 98T & e far W oo
T & qg oY TF F YL T 97 qHA
2 famr ffr ¥t w2z & & g s
gfaur & | sy ortfaA=s &2 fFo
AR F o am wT A Al B
2 | TH a7 § W1 OFT Agw ¥ Ho
a9z @ & o faw o gmar &
T FAT 94T & qg a9 AE AT
EATRT FTHT ®1 A1 fEoedt & argT IMT
qeaT g 3 ofy faeelt 7 A oA oo A
4% T @ FT FHT | W A7E § A
FET AT ITEW A O I FT AT
¢ ag 7= wrdft | F g ar fag; faeeft
¥ fau & 781 7 w1 g afw af
gfrafadis & s1e¥z e ¥ At
w1 glagr faaft wrfeg | 7 i
Td & ITEAWF § wWifw I F v
St foram #Y AR 77 WY @ IEFT A
AT FOA @EFT QAT AL FT
qFTE |

% wfafe gfrafadm & =@-
¢, argw ame de fafaga gar
& fau ot F1E ama 7 F4 0T )
o AT et 7 gfratady o Smee
1T & 9Te 99 £ § 99 gfFatada
g1 Og A AT & | 99 %g ¥ R Tem-
7 7 A waTs gfrafedt a1 wwre
gfafedt 7 agl F1 1T ArEAC G
afew ot gfrafediar & sraee e
& %1 g ? 2@ & ww=< A ot Agr-
geq g, ofemmaw §, feme gried
i gimae & 9w §, 6is afew
- @rasa & s gfmafedt
% ang faware fear wmar & 1 =5gr-
T Fafuar sifs wen w3w o fr 7
afew 2w WX #1 sfqeerim afgar
¢ ¥ wve gfrafedy & gawfa o
ST a7 AT BT FIH A1 @I 4T ATEA
ffafersr G & afedw =@l
A% ae F< fear o W\ oT-
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mar fafear aufa @3 & avr &

FTCOT ATEw arwa< w1 A7q fagfe
# 2  ft a ¥ 9 FeNg J oS
fafee frgse s & =7 ot =@
dza W W w@E ) faft o wer
7 F1§ W o fafager 8 gar =fed
wifF uF sw=wr d=e 7 & 1 faed off
fafauer &1 oy & nit wafs az
UF w81 drax grm | g7 fadee §
& F9 AT ATG WS UF THA A QA |
at SEET e g wFAT & 1 W
fafars sgrar =&, @ifs sgide @
a1 F3a gefafaser & ag a9 7
fefafem ®ea a8t & v 2 1
qEH TJEHT AET AE FC q%6T £ |
T aTa 9 Wt go o o w1 faaie
FCT TMEY |

CSAURLIE U Sl L
wad #t a w0 ¢ e gy el
FY FET FLA A ©E & ATH 9T
M ¥ FaT AAN A o @ o2
FYSTO FHrO A fovear qrenw Y ety
WTAT T ¥ AT w1 g9 qifear-
Fz &Y ¥ 7, form ¥ s ot T
& AaT € I IN w7 qAwdT AT,
TTT % 99 N wEamm qw fear
T 30 ¥ AT OF I g 8
ﬂ“o e %ﬁoﬁaﬁt%mm
T AT A FHT W FEAT 87

VAISAKHA 22, 1892 (SAKA)

and U.G.C, 254
Reports (M)

“The conference considered the
question of the place of regional lan-
guages in higher education and
affirmed its conviction that cnergetic
development of Indian languages and
literature is vital for the promotion
of higher education and national cul-
ture generally.  The subject of
change-over of medium of education
to regional languages, the conference
stressed, could only be considered as
an integral part of a deliberate policy
and plan with a view to improving
the quality of education, promoting
creativity and national integration
and bringing education closer to the
needs and aspiration of the commu-
nity."”
qE TG FET £ | AT ATA T FI FEA

¢ fF ot gm S ST T FT EE |
aET AUz F19 F g I s A qiw
# T8 AT A A g g & fird
F71 A97 FT FATT g1 G2 TEF Fhav |
4 quAr wgar § & O aifeands &t
gafma fede a1 1T o Werd
FHv &1 fodd &, 99% 9w g o1
fig & fF 10 a9 @ Sor A< TE
F, TAC EVE § emw Ao
@ 9, a8 g 9% I & gl

fFgnIEn i T @ F o ¥
T §9 62 & favag &1 o< o Aw
F FagAAT A9 FT @ § 1 W\ AW
TRy & fr wd b s ¥ @
A2 g gHaT &7 T A9 AP TAWS
¢ f gy snaft srser fawrow §, arven
fargrt &, o1 st & @Y=aT o qrevar §?
FAT ATHY WTAT A 1§ T7T EY AT qwAT?

2E w1 AR ¥ a9 A w9y
wCA1 §, 9T TEAr w7 qfowy ¥
#YT sl F a=T ot dweE I g,
IwETafET 3AT & )

& ArAaT § To 1T fg=t wmar o
aarm wmral & faodr A g
e form & & ag Saraw ww wr
vt fe go bz R Y Forrar
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(oft weTr WY )

i F fafgr =ad g1 ag s =
e a¥w @ & | W faor B
a2t ael F Fw e ar AR @ F
|19 Fgar 9zar ¢ fF 2o A F uw
¥ 3T 99 9T q AT mmr &
T A fae & A www A
4, it Afaat I F1A7 1 41, -
Ara farer "t o w9 I 97 GHA-
A F arwret Fd, w0 o sy
TSl & AR § A NS gk 1 A+ 2,
™ %t eifed |

it T foE § s@ oman 2 fw
To Site #Yo FT FT4 2 3w F fomert 1=
UFAT FT NATT 77, IF AW F OFAT I
WTEHAT 437 7 | WL F qVAT AEAT
& g osftodiTe T OAT 77 w1 87 TE
q FeT FT W@ 2, qE A1 7L FATASA
dar %7 @ § fow #1 73 & 330 AW
AT AT 1 HUH § AW H wdl AT
OFAT F WIEAT AEN AT #FAT 2|
29 FY UFAT TW FT ATGTAT H FAT AT
BT F TF WIGT F1 G WIGT J99
T Fg wmar fg=r & @1 awAr 2
R wrar fe=y A 2, W A AT
g fr feara et & o0 23w & s ArE
TGWTT AG &1 7FAT | /L AW F fAd
oF e fegwraar g aifed arfe
/Y W & R A1 gRw fer
I IT F a2 OF A EwEE W
g A qw F y=e uF fafy g
wifigd, st ag Zawmrd fafa gt sfed
%, @, 7, ot wrarsl 7 § #aw fafe
Fqngr s g E AW oAga g
W ¥ M. ..

SHRI S, KANDAPPAN : 1 am sorry
to interrupt Mr. Madhok but the Tumil
alphabets are not like that.

Sl WAUX G : Almost 90% part
of the country has the same alphabet.

wia o gem e i & e
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AT wraTewE UFAT & f9F 9@ A%
T rwEw § A foem & aRT OF
TOAT AT T B o wmaTSl &
forg o fafa s sreaee smawaw &
® ¥ w2t 7% 9oy § wfew fafe
37 %t ox 2| gafad fafe & v
F WY STTAT qWa g1 gETIr WY
wrard Anry fafe & frdt s A=t 80

z7 favafagmdi & s g ofv-
TAA FvAT AUfed, 7w yoAtT frer & w7
g A 9 A1 W w1 Aredr § 4
a7 2 6FFA, T & FATiAET 91T ofew |
79 ouq FwTfqem ® ¥, ofeq § A,
IM A ALY T YEIL F Q0N A
Iifed 1 AW F AT AT A WE TE
arf& &t &1 39 dAfaw foar iy, o
T fore faa fom & gud fomy #aet
faws &1 da1 7 F7 afew 07 Fw qav
¥ (9 orF qAr w97 Ei A
F1 29 ¥ a7 wgra #1 F7 9% |

fer em foqiz 5 wgr o 2 f*
gfrafadt 1 aEEmr T 9T,
YTIIATAT FT A FEN W 2 F
AT ¥ qw § g1 v gfrafed
FY HTEATHT T Ha=4 4 78 & f gw
A fragw gz 2 ¥ ) & wwwan g
fe ot gfmafedt &1 gz fae &
AT femA gewmm gar o, e
F Fudr faare #v f& faw av
FAAT FT FAAT AETE g &, fFw Ay
AT & T9d & "9 faware faar o
¥ | zafem FEET FT gEAEE 0 q6l
f& go ot #Ye ow 17 TwT ¥ ¥ W
g &7 FT A | o o dlo
soar wifez 1€ T wfgw A gfa-
afqdw & agT WY AT TfEe
T | & wuwan ¢ fr sww gfafad &
AT 97 £ &% A 9%ar | 4
g far amEwmT ¢
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FTH F A | Fq ATL A F AT a7
F7 37 ¥ (% ez A 1 awem
gfrar wT & &, g9 541 F7¢ 944 2, FTH0
AZTEAT | gardr wwe gt 7 awear
g fww & | gz o Zfefaem , g
77 F1O IFTA 2, faenfaat w1 s
wfaed sfgwroag draar § 3w Frw
T AN E | I 1w S | qhw @
IH FT LAGAT AT AT | W IAW
FH W T W AT W A s
AfFd | za &9 § = Afrwrfei
ar w7 fimwi § ¥Afi & F19 @)
T | W 7 W A agE & foer
araey fin & & o ofems amgw &
W | TMT Y IR T @A &, AT
A X AT &1 F wEAO Wga g
%8 aifegrie & fred Te dte & famsr
frerr & aear €, w9 aTowy, fee
THEN |, Aow fedt W w19 T oA
o I Fgaw A @7 ag 9%
age gfrafadt qoft, @ o' gfeafedis
gl §, a9 feeT ot ofess &7
ggam forar &7 sgXebe *7d € fw anme
T st 3% 7 o= & aw A

VAISAKHA 22, 1892 (SAKA)

and U.GC. 258
Reports (M)

§ @ gl aw A weh oW F
FEAT AgAT § A WEw, a9 oy frer
wret €, W fafreee a7 & an A
HTX ATTRr § T § A forw aw ¥
AT FALAAT T @ § forerr wrferny
#Y arfeamiz ® s, ag Ifr i &
= AR | H19 qAfArT w1

UF S AT AT AR E HA A |
7z fawr smar ¢ faw avmT 41 W
gfrafedt aizw s ) forediege
A o @ &, IET QA X Aqv
@ E 1 7Y @ e Q) wfwat €
g A9 ag w1 & fF S s A
AN 3T, IEE A= §e ofes A
T g Wfge | gw Aream §, W
F w7 a1 gy ofeas 7 999 0
2 ITHI MU I AR TEN F T
919 fosT #1 S7@T ¥ | AL T,
zafaT ¢ 7 g7 S a4, IO A
% @ 9 & Ay fawr ofeqw €y
9H 97 9 & IAWT AET @ A
AT A1 W, A gERgE
FAAEEE 21 AT W qZ o I
frviz or a1 ogw =% | e
q‘nﬁﬂﬂ’oﬂgﬂﬁﬁmﬂﬂm
gzt fasre 730

47 A senz faar @, 99 awwRe ¥
ez 77 g 7% gfrafadt e ff aw
T w1 A sy fw o gfmfed
Fraw § A wgi 2y fve gimfadte
g a1 1 fawrg w7 7w O, d
afem-fafaar & ar it faerfs
2, 37w w€7 A faweadt gfrafed
§ oTE T 1w Tw gt s gfa-
afedts & qg smavas § fr agt 9T N
¥ AT £, F7 A § NT A7
W § AT AT ¢ THY ST gfeafedy
a7 gwfun #, sevy  gfmafed @
afefege g =fge, *@ @ & s™w
T gfafas 7 afefaae £ ofew |
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(st wwTw A -

¥ At e A gre-Tw W & Hega
¥ w=T g 9% agt # gfrafadt 7
1T frar wro arfe gawr a9 fae A%
agr * ATENAW F, AT F7T
gt fedt ot gfrafadt 1 sqq ==
IAT ® TATHA ALY gAY ATl
A FHG & F 49 §, T *
A a9y §, witwa-fafaar & A
I § | A w7 faEw uw g
A1fgY | qg HA-ATA A€ H AR
g1 fodft @ afrafady =1 s e
A9 X, A1 9 S &1 41 4T 7,
T A€ € wifgu | wwe § e
g 9 Giue T 8, AR T g
AHA F A9 9T A5G TEFI &1 @Al
faer & srae MAT &

g gfafadie #1 #=2 a7
wffen, wiE ¥ fasm w18 i wrE F
T AT & qrg AT £ FHAT
q¥ uferar & |rg T=7 e w1 T977
¢ | sEwgFar ¢ 5 gurd affafedmt
% o€ ®1 I3y g1, gwrdl afeatedt §
waIfear #1 ¥97 ), g gfafady
F Ja & aw 3, cenfwam & ¥ww
Z11 godltedTo wifwrw F fF 3feaw
wq¥, @epfa #1399, sfeaw fesdy 1
W 37 e 1 gfrafadra F v g
@ Rad § f& semfaeam & swq fo-
FEATTHE qTee AT AGHT deFid, Foai &
gfa §® qar &1 W ¢ 1 gEfau o%-
wfrear qar g8 oferar & w0 F W
FETCHY AT wqrfed £ goModo 7
FaA WTLT 7 UHAT ®T A9 2 q%A7T ¢,
g7y WA T AW AW, AU, S
gearfs & &g o gt uFAr #1 s
q5% FT %M &1 K WM FT@w g
f et wEYET T FATAT 9T -
g% faare #4711

st st mrw g (faetsm) -
awmfa warew, § foer w5dr 7o Tw

MAY 12,
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1 oA 7 g 6 I favafaame
I WAr ¥ g faw ¥ gy
79 W9E & "IEGT F1 €A Fw 41 foveqy
Tl § At § favieae gew faer
F @t 7 fa=rT $74 7 0% w7 w7
faar & 1

WA, faafaareg 1 1 g
taggmt I § 4% @ &) oW
& A {avafaarem sk qerfoe
favafzar=a &t a1z #@ ¢ & s
1 g0 s ARG & F9 2 e 2
A &W F1 417 v & & oF qw A
FUGTT T 7T g AT W A-
foret & w72 fam awg @ faardt A
9 ¥R guTY 3 F1 "gewply @ A
Z9 A1 A1 foreArsiT %1 ggor VA F
TN I AM %1 Ifer B ow wgemr
a1 34fFT FTenT & FT AT qofaa
AT FT ATA I3 F7 A=A B
AMAT % gAT AT ST 78 97e9-
7o FHT g1 7% | fafew mEa wa §
gt vw % foenr qgfa #v grow
FAT | AE 48 g ¥ fem A0% &
THT 38 &1 FgrT &1 T @1 g7 o9
favafaaredt &1 91 =7 &, o= gATL
famafaareat £t a1 frafa & 599 gar
AR T AFA £ 1

st 7 o fen wgfa #v gary
agi fasra fear 3w & 9 99 ) qf4-
arét Aify g ot 5 a5 @ W & oF
ey dare % Y o = w7 fafew
HIETSAVTEY % GTEATg g1 A1 WTEy
depfa 9 Wl oY TOTaT E 9T &
T FT FT qVEATE AW FI TILH]
FT JTAY HIT IT FT ATHA HAAA FA
1 F7 ®L T 3 fafew smmTm-
mﬂﬁa‘rmanﬁmtiiﬁﬂ&qi
g1 foed Fam 7 sl smardt &
qz guTt favafearem Faw améo Hio
UHo T AVFCTE! WA & AT 3T
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FA G AR TG o g FF gk fava- @@ & FY Fifow A w7 aw aw

faaremdy & o@ Tw W & FagAwi §
% T @rfaaT #1 ST arg ar
Farw favafaarg &1 am 3w fa=-
fod & a2 74 & arq TN FEAT ATEAT
£ | sfagr @ I w1 i § fE
favafqareg srardt & AR T
ST Fog a9 T AT | AZ AL AT
AATOOT KT HA a9 TAT I IW A TH
W & AT 7 OF TATE #1 a9
dar &7 1 ot | § w1 wgen g %
arard & qgw gaTd favafaera gard
TETAT & g /A 4, &% 9 fon
f& 2o ®Y oF T faeef 4 SR A0
T AAFTT AT AT TATHT § ATHL 377
1 YTAET F foU w@eT & AW 4
FTFTO 2 fF st 3w & fam-
fararrerat & faz & oY gw gq fe=m o
qenfaat @ ZHIE A gAA A7 A
& 1 et reg R favafaae 7, F9war
farafagr & a1 Ieage  fawa-
faermrg ® @17 =g favafaa=ay &
fa# fw =7 afFamiz &, 59 59 &
FH A I F AW G2 & (R E,
37 @t faafaaemi & oF g,
TERE 1T ASETT FT AT AT W2 |
w4 favafaeres & ofem waw &7 ot
2, Y g W wevwA W Q@ £,
g™ § gfew gaw §T G &, 79
Foam &% § o 7 e ot feadt
& g & wrAer Sgan g f6 anfa g
a7 7007 & forma awg A gEIL AN &
TR A A aE g, gagaE@AN
faarr fagre § amor ag gk fo o
aer faced T wAd @@ g 7 @
FEAT WTEAT g 16 qEr a% 7 W faw
o wg e &Y Fed v aard, faere €Y
IW FT g HT HIE STETC ASAT
frwey arer ff &1 ww a% gW -
oY ATT WY EERA WY AT AT IA WY

T avr g R

wfawm aga @@ T afew
TdraT fawer? fe daew & @R
TE-aE famrr 42 § Af 2w €Y gReqO
fred fm a9t ¥ a9 gEw & T
sfaw et & & 1 gt vl
Tueafa @ffy o qoEwaATE ¥, W;Mo
TETFSE A H13 foa gare 3w & fire-
faz § st ¥ farear sz oY &) T
wraa & Wi fagr @ ewfa e gw
yaREAT AEY ®T g% | gATe
Afeat & ot Fm & fererr omrfearay &
Fua femmama A A atr S 5
AT 2w # Fdwra fore ogfa F smpw
I ofcda g anfew | ) A=
¥ gATq S ArAEE § offaw & o few
Ty AR A wifgd @ AmeA
a2 AW I R fe iy
dfed  #B® & ©F AT REEAR
71 91 5 gk favafeg o w
g1 ¥ 7 g Ifge 1 gt fawm-
e aAEaTaTE % # O wfe |
gae favafrgem w9 &, gl &Y
7€ & § IR A g & A7 faew
' &1 § oA wfew g% ¥ ) g IW
a9 I FEr AT | AfeA ¥ A9 &
qeAT wTga § 6w foed zw dre ot
7 gumt favafaarea) & ¥a1 g8 =9 gar?
AT sy far § 7 i s Ad fear
¢ v %1 Taw fag fraimT faw e
¢, %aw ag fagrdi § 9 AwgeTEE AW
@ & % ag faodf § N sme
# o momfaar dxr ST W@ E? F w0
g § o v\ oY a7 gardt afrardt
Td £, gATE wWAai § 1 FC gHra
fimer wWarew st g8 am WY TEEA
W YT A FTC W W AF AW
wE qEdt w1 AT A T, A
#Afaw & gra gfrar o § ot

Pt € % s A T, o W
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[sht sftere ww avge] mwa‘rﬁwmﬁqfﬁm#m
¥ g fr gw oo favafawrei & g T T A A0 g §, o A I I

gfewras o1 7E) 2 A% AT 3W FT A9-
frafo #7 a%d €, T FT I FT
wwd § W A AmTw-fawin € dar
w7 gFAE |

T TH BN ®1 AT AGAT 2, TH W
F wO% Tt w1 faww w0 &, AR
gfy o 7 @1 ar fasm & &= 7 21,
forr & &fer & 2), A 59 W & AW
e & sreae T A YE AT A9 A SR
1 Fft 3T 3T Fw1E Y ¢ oA 99
faredardr & &1 ag g favafaamegt &
A AN A F ANEAHE, A FA &
WG AT 217, ATCE A STe !
w1 g, WA & fafew g3 |7
®H F4T | wfFA a@r wW &4,
Y FW FE! A @ BT E, HTA
g Wit & forhr & | ST o 3T %1
afafee 33 & 39 & I T@ Z7-am,
& gwwar § v gart fomr Harem £
fariardr & fF eardr fwar faenfaay
¥ fod wwEmEY 21, zar favafaami
¥ farenfagt #Y, sfraras ot £ fen
TR A & ae faow 2 w1 faRm
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T I & AT F ATORT AT
g f& smo ww orer 47 qug aeA §
fard faam

DR. M. SANTOSHAM (Tiruchen-
dur) : The Minister was profusely apo-
logetic for having placed the annual
report of three different years at the
same time before this House for review.
He seemed to be very happily ashamed
over it; but, although it is a difficult
thing for Members to go through three
annual rcports together at the same
time therc is also an element of hidden
blessing in it in the sense that it gives
us an opportunity to study the working
of the University Grants Commission in
its continuity for three continuous
Veurs,

What was a contemplation in 1966 of
the University Grants Commission
should have become a matter of fulfil-
ment in 1967. What was fulfilment in
1967 should have brought about some
kind of achievement in 1968, But, go-
ing through these reports, as far as 1
can sce, | find that these three reports
are totally dissociated and it is not possi-
ble to make out by going through all
the three reports that there had been
any continuous process of improve-
ment in the working of the University
Grants Commission.

Sir, Higher Education centres in our
country are situated in a wide geogra-
phical area and are governed by so
many universities of different patterns
and these universities are all autonomous
bodies. It is all very good and right
that university education centres should
he autonomous bodies, but when these
autonomous bodies are scattered all
over the place, the respomsibility of the
Ministry of Education at the Centre and
that of the University Grants Commis-
sion become all the more greater be-
cause of the need to undertake the res-
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ponsibility of coordinating the educa-
tional activity which is spread all over
the country, and this responsibility rests
with the UGC and with the Central
Ministry of Education,

If Education has to serve any com-
mon purpose at all in this country it
should have been necessary for the
UGC to lay down, first and foremost,
the national objective of the educational
system in this country. We find in the
Annual Reports here and there scatter-
ed statements about the objectives of
higher education in this country, but 1
find) fhere is no particular chapter
where the national objectives of educa-
tion are stated. There is no continuity
also in the three annual reports regard-
ing the achievement of the objectives.

Granting that you have got different
objectives, if the object of higher edu-
cation is to provide employment for
people, there, we have failed. 1If the
objective is to fill up our country with
self-employed technicians, there too, we
have failed. If the intention of higher
education is to produce unity and in-
tegration in this country, therc also, we
have failed.

So, in every possible field of national
objective, whatever it may be, our edu-
cation has proved a terrific failure, So,
at this stage, it is necessary for us to
wake up and think in terms of the pat-
tern of education that could be adopted
by different universities, and in all these
there is to be one binding common pat-
tern aimed towards national inte-ra-
tion, 1 higher education cannot producc
national integration in this country
nothing else can produce national inte-
gration,

Because of the linguistic provinces
our country has been reduced to the
shape of a scrambled egg. Everybody
realises that the forces of disintegration
are raising their ugly heads everywhere
every now and then. Our river water
disputes and inter-state border disputes
are a matter of everyday occurance and
I am quite sure that the local prejudices,
prides and the local jealousies of
various regions are on the increase day
after day and it is, therefore necessary
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that there must be a common pattern
in education which should be able to
bind our students’ minds together to-
wards a one nation outlook. I heard
the other Members saying that educa-
tion should be imparted in regional
languages. It is well and good arguing
that education can be imparted best in
the regional languages. The people
can learn the subjects in their mother
tongue easier and they can develop their
knowledge easier. It is very necessary
that for the purpose of evolving one
single pattern of education for the
country, he should be able to make the
people express themselves in one com-
mon language, so that we may be able
to get them together in a symposium
or in a conference where the people

of higher education belonging to
different areas can sit  together
and  discuss among themselves.

Imagine the situation twenty years later,
if all our universities are going to teach
various subjects like Science and Social
Studies in different regional languages.
After twenty years, if we are going to
have a symposium of the learned peo-
ple of this country on any particular
subject, just imagine what kind of a
pandemonium_ it is going to be there.
If in twenty different languages the
translation system is going to be arrang-
ed, by permutation and combination |
cannot readily work out the arithmetic
—it is necessary that we should have
chambers which should be filling up
practically the entire city of New Delhi.
That will be the difficulty. Therefore,
the only bridge at present which is con-
necting one region with another region
in the matter of thinking and in the
matter of pattern of expression is the
English language. And to just blow
out that only linking bridge will be the
most derogatory step, and that would
be the first step towards disintegration
of the country into various pieces which
we have now made it into.

The great fancy for calling Hindi as
the national language and therefore cer-
tain universities entirely calling them-
selves as Hindi universities and teaching
in Hindi, as a result of this, immediate-
ly retaliation comes out and you find
the Madurai University has now an-
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nounced that it will call itself an entire-
ly Tamil University, 1 cannot imagine
what will be the fate of those students
who study in Tamil University entirely
in the Tamil medium their subjects
or Science and Social Studies. I do
not know what they will do. They will
be actually frogs in the well if they
are going to learn the entire thing in
Tamil.

Therefore it is necessary that the ex-
tremists of both sides should get to-
gether and think in terms of the practi-
cal difficulties.

SHRI S. KANDAPPAN : In Tamil
Nadu we are very cautious about this.

DR. M. SANTOSHAM : 1 know.
It is necessary when people are studying
in the regional languages, it is essential,
if there are six questions or nine ques-
tions in an examination, that the
students must be able to answer at least
three questions in English, so that their
own subjects they can teach in terms
of English and so that they will be able
to express themselves in English, Then
only there can be an expansive know-
ledge which will go on expanding. (/.-
terruption). 1If 1 use my language u:id
speak to you on my subject in my lan-
guage, you will not understand.

Therefore, the purpose of education,
the university-level education should be
such that the university should be actu-
ally a laboratory where the minds of
our young men and our young women
must be cultured in such a way that the
future citizens at least in our country
should be able to have a sort of homo-
geneous ‘thinking and homogeneously
working society. If that society is not
to be built now, it cannot be built here-
after,

Therefore, the responsibility of the
Minister of Education is not a very
ordinary thing. Posterity will blame
you if you are going to adopt somc
measure by which this country is going
to separate itself into various cubicles
in different parts of the country, poste-
rity will blame you that the cause of the
disintegration of this country and the
cause of the ruin was the Education
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Minister who was sitting on the destinies
of the education of our younger child-
ren in this State,

Here 1 would like also to talk about
the University Grants Commission's
endeavour to do student services. In
various ficlds they have made efforts to
improve the hostels, to improve the
laboratories, to improve the libraries
and so on. But in spite of all that,
student unrest is still on the increase.

MR. CHAIRMAN : Will the hon.
Member continue tomorrow 7 Let us
now take up Discussion under Rule 193
on the aircrash of the Chief Test Pilot
of the Hindustan Acronautics Limited.

Shrimati Sharda Mukerjee,

17 his.

DISCUSSION RE.
AIR CRASH OF CHIEF TEST PILOT
HINDUSTAN AERONAUTICS LTD.

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : Mr. Chairman, Sir, I
would like to express my gratitude to a
large number of Members of the House
who have cvinced interest on the discus-
sion of this subject. This discussion
concerns the air crash resulting jn the
death of Group Captain Das, the Chief
Test Pilot of HAL at Bangalore on the
10th January, 1970. On the 11th
January, 1970, some of the press
reports mentioned that Group Captain
Das was killed while flying the HF-24
jet aircraft on a routine flight. However,
what is well konwn is that he was test-
ing the advanced version of the HF-24
known as HF-24-1-R. We do not know
whether the new engine had been fully
cleared and whether this model of the
HF-24-1-R had been certified as air-
worthy. How is it then that such mis-
leading reports came in the press?

A few days ago, that is, on the Ist
May, 1970, there was a report in The
Statesman :

“The Bangalore Division of Hindu-

stan Aeronautics Ltd. has done it
again. It has added one more feature to



